
FGRM NO. 4 
(Sec Rule 12) 

IN THE OfBAL ADflINI$TRATXVE TRIBUAL 
G U4AHAf I 3134i. 

ORDER snEEr 

AEICATION W. 	OP 197 

4pp1icait(s) 	A- 	 Respondent(s) 

4Adve-cate for ppiicant(s- W. 	L'Wdvocat. for Reondent -(s) 

- - 	 - -- - 

Note of the Registry 	 Date 	 Orders of the lrLbunal 
--- 	 :'- - 	 ----- 	 - 	 - 

I 
,10-12-97, 	Heard Mr.B.K.Shazina learned counsel 

1 	

- 	 , for the applicant and Mr.G.Sarma learned 

- Addl.C.G.S.Co for the respondents. 
I I 	

- 	 Mr.G. 5arma submits that he has no 
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instruction* to-day. He wants to take 

instructions from the department.. 

- List it on 17u.12..9\ for receiving 
,instructions. 

Mr.B.K.Sharma. also prays for interim 
lorder. That matter also be taken up on that 

; day. However • Annexure' 1)' Transfer Order 

.dated 3-12-97 shall not be given effect to 
1 till 17.12.97 if not already given effect 

itk 
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- to and the transfer order has not been 
I 
carried out till, to-day. 
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17.12.97 	Place before the Single Bench of 
• 	 I 

Hon ble Vice Chairman on 19.12.1997. 
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,(_ 	 1 19.12.97, 	Mr S.Sarma,learned counsel for th'e 

applicant submits that the applicant does. 

74 	 ' 	 not want to press the application. 
$ 

r 	 ,Af 	$ 	 Accord.1ng1y the application is disrni- 

'ssed as not pressed. 
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Vice — cha irinan 
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